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STATEMENT BY MINISTER

Reservation in promotions to scheduled
castes/scheduled Tribes in the wake of
Supreme Court Judgement

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): Madam, A 9-Judge
Bench was constituted by the Supreme Court
on 31-10-1991, to hear the writ petitions
challenging the office memoranda dated 13-8-
90 and 25-9-91 issued by the Ministry of
Personnel, Public Grievances & Pension
(Deptt, of Personnel & Training), providing
for reservation in civil posts and services
under the Government of India in favour of
Socially & Educationally Backward Classes
and Other Economically Backward Sections of
the people who are not covered by any of the
existing schemes of reservations.

The Bench delivered 6  separate
judgements (with 4  judges subscri
bing to the same judgement) on

16-11-1992. The judgement of Justice
Jeevan Reddy delivered on his own
behalf, Chief Justice, Venkatachelliah
and Ahmadi JJ, together with the
support that it enjoyed from other
judges, became the majority judge
ment.

Apprehensions have been expressed by the
hon. Members in this House that the
observation in the majority judgement that
reservation of appointments or posts under
Article 16 (4) cannot extend to providing
reservation in the matter of promotion would
adversely affect the interests of scheduled
easteslsched-uled tribes. It has been suggested
that government should take measures for
over-coming the legal hurdles, if any in
protecting the continuance of reservation in
promotions for scheduled castesjscheduled
tribes.

The Supreme Court has, in its majority
judgement, directed that its decision in regard
to non-applicability of reservations in the
matter of
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promotions, shall apply only prospec
tively and that it shall not affect pro

motions  already made,) whether on
temporary on officiating or regulars
permanent basis. It has been further
directed that wherever reservations
are already provided in the matter

of promotions—-be it Central services
or State services or for that matter
services under any corporation, auth
ority or body falling under the defin
ition of State in Article 12 — such
reservations may continue in  opera
tion for a period of 5 years from the
date of judgement. Within this per
iod, it has been clarified, it would be
open to the appropriate authorities to
revise, modify or reissue the relevant
rules to ensure the achievement of
the objectives of Article 16(4) . It
has also been observed that if any
authority  thinks  that for  ensuring
adequate  representation  of  backward
class of citizens' in any service class
or category, it is necesary to provide
for direct recruitment therein, it
shall be open to it to do so.

Government have taken due note of the
feelings expressed by the hon. Members in
this regard and would like to assure the hon.
Members that Government would take a view
on the issues arising out of the judgement
having regard to its constitutional obligations
towards the advancement of backward class of
citizens. The arguments with regard to the
Mandal Commission before the Supreme
Court were in the context of and with
reference to socially and educationally
backward classes. The implications of the
judgement of the Supreme Court if any, in so
far as the SC/STs are concerned need to be
examined, after wider consultation including
with all political parties, before a final view is
taken. There cannot be any doubt on the
commitment of the Government with regard
to the protection of the interests of SC/STs.

There will be no immediate disturbance of
the present dispensation regarding
promotions.



275 Statement

oW A gey e (gf@rn)
Y OF T AT AW annu"f
A F awrew A oFT g feRlt
g‘ﬁ’ﬁﬁ 2) 7g Wgw WS S
| .

Iqwmwmfr : &= ¥ fer 2
=it 2 Lo SPSNE Ci i pas

guAT
%aﬁaﬁﬁeﬁ%a"’ri AR
qgAT AR 9T |

e:hqa. gw. R ETfey
(fagme) : fd i‘rﬁm’f%n
AR ya far A v
srmwaf: ¥ o)

SHRI V. GOPAYSAMY (Tamil (Nadu):
Why this Hindi jhagadal Hindu Rashtra and
Hindi. You want to destroy India.

SHRI SHANKAR DAYAL SINGH
(Bihar): We are supporters of Tamil.
Interruptions)

SHRI V. GOPALSAMY: You think Hindi
part alone is India You treat Hindi part alone
as India.. . . (Interruptions) . There are so
many languages and different people.

SHRI SHANKAR DAYAL SINGH: You
people are biased. We are supporters  of
Tamil. (Interruptions)

SHRI V. GOPALSAMY: It should be
given in all national languages.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, may I seek my
clarifications?
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THE DEPUTY CHAIRMAN: I have to g,
by the names written down here. The first
name is that of Shri J. P. Mathur I have got
your name, Mr. Jaipal Reddy I will call you.
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SHRI P. SHIV SHANKAR (Gujarat):
Madam Deputy Chairman, I must admit that
the hon. judges of the Supreme Court have
delivered a very elaborate and a very learned
judgement.

e

So far as the Scheduled Castes and
Scheduled Tribes are concerned they are
likely to be affected in four aspects.

One is, the promotional aspect. The other
is, the judgement in Deva-dasan's case has
been overruled. The resultant effect is that the
caray-forward formula has been totally nul-
lified. The third aspect, is, in all the technical
and scientific posts reserva-
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nullified. It is true
that in their majority  judgement,
wnlie making an observation on the
aspect of the creamy layer being sip
honed off, they have said that this
does not apply to the Scheduled Cas
tes and Scheduled Tribes but the fact
remains that this is with reference

tions have been

to the interpretation of article 16(4).
Therefore, they have left a way out
whereby somebody could question it

at a later date and this could equally
apply to the SCs and STs because the
entire concept is on the basis of in
terpretation of the  expression '"back
ward class of citizens" under article
16 itself. These are the four aspects.
What I am trying to say 1is; has the
Government  raised the issue before
the  Supreme Court with  reference
to the promotions, with reference to
Devdasan's case and also in respect
of the reservations for the SCs and
STs in the scientific and technical
posts? Did they say that since this
will affect a section which is not be
fore the Supreme Court the Sup
reme Court should not make any ob
servations on these points? As I un
derstand, they have not raised it.
Therefore, is the Government  pre-
pared to say that so far as SCs and
STs are concerned, these issues must
be totally excluded and they should
not apply to the SCs and STs? Are
they prepared to go in a review peti
tion before the Supreme Court? That
is one aspect of the matter.

The second aspect of the matter is, the
Supreme Court has used very careful
language on the question of the 'creamy layer'
The hon. Minister has been pleased to
obesrve that he "would like to assure the hon.
Members that Government would take a view
on the issues arising out of the judgement
having regard to its constitutional obligations
towards the advancement of backward class
of citizens." This shows that the Government
is likely to take a view. Therefore I would
like to make one submission, which is very
complex, and the hon. Minister may be plea-
sed to take a view in the light of what I am
going to submit on the aspect of 'creamy
layer'. Madam, so
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far as the SCsISTs are concerned, to
day 22.5 per cent reservations are
provided for them in the Central
services. It has been reported to the
Parliament in the year 1990 by Mr.
Paswan that totally it is 10.2 per cent
posts that have been filled by SCs
and STs. It means that 12.3 per cent
posts revert back to the general pool.
The quota of 225 per cent itself is
not complete. This was said in 1990.
I do not think the situation is better
today. Maybe, today there might be
one per cent more or less but not be
yond that. You may kindly go into it.
The point is ................

SHRI SITARAM KESRI; My request is
that some clarifications or questions may be
asked.

SHRI P. SHIV SHANKER: I am going to
put a question.

SHRI SITARAM KESRI; There are other
persons also to ask questions.

SHRI V. GOPALSAMY; No, no, it is a
very important issue. We have also to raise
points. (Interruptions).

SHRI P. SHIV SHANKER; Mr.
Minister, if you do not like to hear
me, I will sit down. I am raising a
very  complex  issue. (Interruptions).
What I am trying to submit is that
the Supreme Court has justified the
reservations in favour of the back
ward classes to the tune of 27 per
cent and they have also observed that
the creamy layer amongst these clas
ses must be siphoned off. They have
not said that the creamy layer must
be removed. They have said that the
creamy layer must be siphoned off.
That means, the creamy layer has to
be very thin. It is only then that the
creamy layer can be siphoned off. If
they wanted that a large number of
people must be removed, they would
have said that the creamy layer must
be remoevd. What I am
trying to say in the context is, that when you
lay down the criteria, I mean, when you are
going to take decision on the issues and the
criteria for the Commission for the removal of
the creamy layer, please lay down broad
guidelines so that after the 27 per cent quota is
filled up, the creamy layer be out. Before the
27 per cent
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[Shri S. Jaipal Reddy] quota is filled up if
you remove the creamy layer, then the
intentions of the Government become
motivated and doubtful so that you want that
the rest of the quota must again revert back to
the general pool without the some being
completely filled up. This could equally apply
to the SCs and STs tomorrow, and if the quota
is not filled up and if you lay down the
guidelines so that the creamy layer is removed,
that means the intentions of the Government
would be contrary to the judgment of the
Supreme Court. This is what I should bring to
your kind notice.

SHRI S. JAIPAL REDDY: Madam, I
entirely endorse the erudite observations made
by the hon. Member, Mr. Shiv Shanker. I am
disappointed to note that in a statement made
in the context of the Supreme Court
judgement, the Minister has carefully and
deliberately refrained from making any
commitment in regard to the follow-up action.
The Supreme Court wanted the Government of
India and other State Governments to appoint
Special Commissions to proceed with the
matter, and this statement scrupulously omits
any reference to that aspect. I am rather
puzzled by this deliberate omission on the part
of our Social Welfare Minister, whose
personal commitment was never doubted by
me though I had always questioned the
commitment of the Congress Party to this
proposition.

Secondly, Madam—Mr. Shiv Shanker, as a
legal luminary would know it better—I have
my own doubts about the applicability of the
observations made in the Supreme Court
judgment to the Scheduled Castes and
Scheduled Tribes. They were never made
privy to the whole case and, as has been
mentioned, the Government of India also did
not make any such representation. I don't think
anybody has ever raised the question in regard
to the Scheduled Castes and Scheduled Tribes.
Therefore, all the observations made by the
Supreme Court in regard to the Scheduled
Castes and  Scheduled
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Tribes should be considered as no more than
obiter dicta. Therefore, the Government of
India should have no hesitation in stating that
the promotion policy in respect of the
Scheduled Castes and Scheduled Tribes shall
remain undisturbed. There is no need at all for
review; there is no need for them to consult us.
All sides of the House are agreed that the
promotion policy pursued in respect of the
Scheduled Castes and Scheduled Tribes
should remain undisturbed.

You are very careful stating that
there will be no immediate disturb
ance of the present dispensation re

garding promotions. Why this  kind
of a caution even in regard to the
Scheduled Castes and Scheduled
Tribes, I am not able to say. It is a
legalistic issue, no doubt, but even in
regard to a legalistic issue the Gov
ernment could take a view. After all,
the question of the Scheduled Castes
and Scheduled Tribes was never dis
cussed in extenso before the Supreme
Court. In the notfication issued on 13
August 1990, there was no reference

at all to reservations in promotions
for the socially and  economically
eackward  classes. That  (noti-
fication  related only to  backward clases-

It did notin any way concern itself with the
scheduled Castes and the Scheduled Tribes.
SHRI P. SHIV SHANKER: Not even the
Central Government notification.
SHRI S. JAIPAL REDDY: Rightly it has been
mentioned by Mr. Shi"-Shanker that even
your notification also which we were sure
would be struck down, which was predictably
struck down, did not refer to the Scheduled
Castes and the Scheduled Tribes. Therefore,
why are you being so apologetic in your
statement on this question relating to the
Scheduled Castes and the Scheduled Tribes?
Why you want to open a new front, I am just
not able to follow, Mr. Kesri. Secondly, in
regard to backward classes, there is a time-
frame. You have got to do it within four
months. You have already allowed a few
weeks to be lost. Yet, you do not ap-



281 Statement

pear to apply your mind. You are not able to
study anything at all. You have diverted the
entire issue to the question of the Scheduled
Castes and the Scheduled Tribes, and you
have not made any commitment in regard to
backward classes at all. Are we at this stage,
after all the controversy, yet to confine
ourselves to generalities?

So, grave doubts are arising from your
statement. We asked for a statement from you
so that our apprehensions cauld be allayed. I
must say that our apprehensions after the
statement, have been compounded.

SHBT V. GOPALSAMY: Madam. ...

THE DEPUTY CHAIKMAN: No. it is not
you. It is Mr. Hanumanthappa Your name is
there. 1 will call you. You know, we have to
go according to the time I received the names

SHRI H. HANUMANTHAPPA
(Karnataka): Madam, I am one who has been
very much disappointed by the statement of
the Government. As Mr. Jaipal Reddy said
actully the issue of the Scheduled Castes and
the Scheduled Tribes was not at all an. issue
before the Supreme Court. Any judgement,
any court cannot passement order behind the
back of a person. This is the basic law. With
out even hearing them it was given. I am not a
party before the Supreme Court. The issue has
not been referred to the Supreme Court The
notification -under question has not referred
to it at all.

I am sorry to say that in the statement
today before the House. ever though Kesriji
has said emphatically that the Government
would be committed, the Government is not
categorical in saying that the judgement shall
not apply to the SCs and the STs and that,
even if the observation of the Supreme Court
has come. it will not bind the Government not
to fulfil the constitutional obligations

But what surprises me is that the
Government says that there wilt be
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no immediate disturbance of the present
dispensation regarding promotions. That
means that the Government itself is in doubt.
You are not definite about the benefits that
you yourselves have given under the
Presidential directions. If something went
wrong in implementing the Presidential
directions which have been given in respct of
the Scheduled Castes and the Scheduled
Tribes all these years, it is the duty of the
Government to protect and continue to follow
those directions at atleast till the minimum
22.5 per cent is reached. Even after 50 years
we have not come even half way. But already
the sympathy is being converted into apathy.
Eyebrows are raise.: against reservations even
though not even 50 per cent of it has been
achieved.

I have no grudge against my
friends from backward classes. But the day
the Mandal problem arose— you can go back
and verify the  figures from  various
Departments of the Government—the
very recruitment has been reduced. The
reservation has not been followed implicity.
The sondes have not been filled up. W are
the sufferers? They are the weakest
among the weaker sections of the
society, whose position we have pledged
to improve. The implications of the
Judgment of to Supreme Court, if any, in so
far as the SC/ST are concerned, need to be
examined. I do not know why the
Government is in.  dilemma? Why does
the Government not say these observations
of the Supreme Court do not  apply?
SC/STs are not a party and even the
Notification doe not mention about it. = Why
has Government got this doubt? Whoever
reads it he may read it for his interpretation
He may interpret it for himself. =~ What is
the interpretation of the Government on the

judgment?  Why does  Government want
further consultations, including the
political parties? You are age

complicating the issue. Why  were the
Presidential directions issued? Why was the
reservation given to the
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Scheduled Castes and Scheduled Tribes?
Political parties were not consulted. Why are
you bringing in political parties for these
consultations? We know what is going to
happen to all these consultations. Whatever we
are getting also will stop and there would not
be any further improvement at all. Even the
Officers are interpreting the 'creamy layer' for
Scheduled Castes and Scheduled Tribes. That
is being done in offices at various levels.

SHRI V. GOPALSAMY; That is the
bureaucratic mischief.

SHRI H. HANUMANTHAPPA: That is
what I am saying. - It is a bureaucratic
miscthief. According to that I am considered a
part of the creamy layer. I put a question to the
society. Am I allowed to draw water from a
common well even today in spite of the fact
that I am a Member of Parliament? Am I
allowed to take coffee in a village restaurant
even today? Am I allowed to go into the
temple? I am Hanuman. I am supposed to be
his Bhakta. 1 am not allowed to go to the
temple which Rama represents. If the
bureaucracy applies that 'creamy layer' to an
LA.S. Officer or to a Member or Parliament or
to a Member of the Legislative Assembly,
what will happen to others? The children of
those people will not come up. Maybe, those
of rich classes may get the education. What is
their percentage? All right. All those who have
taken the credit, let them stand up and say that
there is no untouchability practised in the
country today in spite of its abolition by the
Constitution. Recognising this deficiency these
rights were given by the Constitution. When
the Constitution has given certain rights, how
can a Supreme Court judgement take it away?
How can a Government be a prey to this? The
Government has to stand up and say this is a
commitment, this is a Constitutional guarantee.
Under the Presidential directives his has been
followed if there is any lacuna in
implementing
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it, if there is any lacuna in following it, if there
is any misunderstanding or misinterpretation,
the Government should come to remove this
and come out clearly. So, I request Kesri Ji to
stand up and Say all these commitments so far
given to the Scheduled Castes and Tribes will
be honoured. We have to honest about it.
These Constitutional benefits have been given
not for vote-sake. We have to tell the people
that we were honest in bringing amelioration
to these classes. If we are honest, we will have
to legalise all these benefits that have been
given by way of reservation in recruitment and
promotion. Whatever facilities you have given
under the Constitution should be legalised and
put under the Ninth Schedule. Let not any
party tomorrow meddle with that. That is the
honesty that we require from the Government .
So, I request the Government to legalise this
so as not to leave an iota of doubt for
misrepresentation any level at the hands of the
bureaucracy. These are the Constitutional
directives and the "Constitutional guarantees
given to these classes. So, nobody should be
touched. So, I appeal to the Government to
legalise the whole thing and put it under the
Ninth Schedule.

Sir, what will be the effect?

SHRI V. GOPALSAMY: Madam.
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I mean the subject is long, but the statement
is small. I would like you to make your
submission also small. Whoever wants to
speak, they  can
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speak. But the thing is that it is already 7.30
P.M. and there are eleven names in the list
who want to speak. So, I would only request
you to make your speech as small as the
Minister's statement.
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SHRI H. HANUMANTHAPPA: Madam,
I am sorry for interrupting you. If on the
Ayodhya issue we could close the Parliament
for seven or eight days, if on the Ayodhya
issue, the House could be held to ransom for a
number of hours and for a cumber of days,
when we are discussing the fate of about 25
per cent of the population of this country, I
must be heard. If I am not heard, it pinches
me.
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I have no objection. I am sitting here. But
some Members wanted to speak and go
home. That is why I am telling you to be
brief. I can sit here the whole night. We can
discuss this matter. No problem.
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I am inspiring you to speak.

SHRI H. HANUMANTHAPPA: Madam, I
want other Members also to speak. Let there
be a fruitful discussion. Madam, this is a
question before every citizen of this country,
whether we are honest in our approach, in our
programmes. That is why I am putting this
question. Every party should have an
introspection whether we are doing it for
getting votes or for our commitment to the
backward classes or the Scheduled Castes and
the Scheduled Tribes. If
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somebody ha$5 taken it for votes, then, we will
be disappointed. Baba Saheb Ambedkar has
said: "It may be your wish to rule us- But it is
not binding on us to obey." If that take place,
then,nobody can get the votes.

:

Madam, already this morning one of my
friends from that side mentioned that the Stste
Governments have already become active in
this matter.

SHRI S. JAIPAL REDDY: 1 have
mentioned it.

SHRI H. HANUMANTHAPPA: Whoever
it is, I am thanking him. Even Mr. Jaipal also.
State Governments have already stoped giving
promotions. They are misinterpreting the
clause. They are misinterpreting the
judgement. In the last two months the
Government should have made a detailed
study and should have come out with a
positive statement today instead of leaving it
in between. The Government says that they
have to study it. What kind of message are we
sending to the State Governments and to the
bureaucracy today if there is any doubt in their
mind? We are putting a stop—to it. You wait
till we consider. You wait till the Government
takes a decision. You wait until we consult all
the political parties. So, whatever we have
considered and the various files pertaining to
that matter will go to the dust-bin, will go to
the cupboard. They will say; " The Sup-
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[Shri H. Hanumanthappa] feme Court has
delivered its judgement. But the Government
of India has not yet taken a decision." So, no-
body will touch the file. Promotions will be
stopped; recruitment to the various posts will
be stopped. Everything will come to a
standstill.

Madam, even a Laboratory Atten-der is
considered as a Scientist in the scientific
institution. Even a post of Class IV will not be
filled in a scientific laboratory because that is a
Scientist post. There are such instances in the
ICAR and other technical ins-tUutions. ~ They
say that every post is a scientific post.  That
post is  not being filled from the Scheduled
Castes and Scheduled Tribes. Even in the
reservation policy there are various lacunae.
Madam, you will be surprised to know how
bureaucracy  behaves. In 1972, a clarification
regarding promotion was sought from an
institution. It came to the Finance  Ministry.
It slept there for six and a half years. No
clarification was given. For six and a half
years no promotions were taken. The
attitude, even in the implementation of the
Presidential directives is like this.  Even the
brochure once issued has been changed. I do not
know who has got the authority to. change the
brochure of Presidential directives which has
got the seal of the President. That has been
changed without the knowledge of
Parliament, without the knowledge of the
President. An ordinary superintendent in a
corner has changed the brochure. Nobody has
taken note of it. ~ When this is the attitude, I
'think the present judgement has  ooirie to the
horror of the Scheduled Castes and the
Scheduled Tribes people. In fact, all the
employees in the country wanted to go on
strike. ~ What more can they do? They are
helpless because . they are still at the receiving
end. Even after fifty years, or perhaps a
hundred years, of Independence, as long as
the caste system persists, as long as the caste
system continues, I think we are supposed to be
at the receiving end.
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So, I request the hon. Minister to be
positive on this and say that all the provisions
that have been given will be made law and
incorporated in the Ninth Schedule. And, I
request the hon. Minister to assure this House
that this will not affect the Scheduled Caste,
and the Scheduled Tribes and that whatever
Constitutional guarantees have been given so
far to these classes will be continued.
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SHRI V. NARAYANASAMY (Pon-
dicherry): Madam Deputy Chairman, I havw
gonw through the statement of the hon.
Minister and I am surprised to find that in the
name of the notification and the Supreme
Court judgment, the rights that have been
given to the Scheduled Castes and the
Scheduled Tribes have been kept in cold
storage. Madam, it is a known fact that a
matter which was not an issue before the
Supreme Court has been roped in to show that
promotions for the Scheduled Castes and the
Scheduled Tribes need not be given at this
stake. (Interruptions)

L

The Vice-Chairman
SALIM) in the Chair.

SHRI MD.

I am not blaming the court. I am telling
something about the implementation part of it.
The judgment of the Supreme Court is not
actually deciding the reservation for the Sche-
duled Castes and the Scheduled Tribes. This
discussion was not there for that purpose. The
discussion was relating to 27 per cent
reservation for the socially and educationally
backward classes. The hon. Minister has
admitted in his statement at page 3 and I
quote: "The arguments with regard to the
Mandal Commission before the Supreme
Court were in the context of and with
reference to socially and educationally
backward classes." The Government is very
clear on that aspect. But the hon. Minister
stated one more thing and I quote that also.
"The implications of the judgment of the
Supreme Court, if any, in so far as the SC/STs
are concerned need to be examined, after
wider consultation, including with all political
parties, before a final view is taken." Sir, it is
a layman's know-
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ledge that on a matter which is not adjudicated
and which was not an issue, if there is a
reference made by the Supreme Court, that
will become obiter dicta but that will not
become an operative part of it. Then why has
the Government taken up the issue of the
promotion of the Scheduled Castes and the
Scheduled Tribes?

SHRI V. NARAYANASAMY: What is the
state of affairs as far as the appointments
and promotions of the Scheduled Castes and
the Scheduled Tribes are concerned?  Shri
Rajiv Gandhi, when he was the Prime Minister
of this country, gave an assurance in this
House and outside also that all the backlog in
respect of appointments and promotions of the
SC/ ST will be cleared immediately. The hon.
Minister also gave an assurance that backlog in
respect of appointments and promotions
concerning the SC/ST will be cleared. But I
would like to give a small example. Whether
there is a post in some Government
department or in some corporation, what are
these bureaucrats doing? The bureaucrats
instead of confirming an officer who has been
appointed from the SC/ST category, kept that
officer on probation for 12 years. =~ What is
the justification for it? What are you
doing? There is nobody to question that. They
keep him for 12 years or 13 years continuously
in the same category as a permanent officer
and allow him to continue like that  because
there is no criterion. If  the services of a
particular officer or a person—who is in
Government service— are confirmed, he has to
get promotion, h, has to bypass other persons.
So, they are keeping him as a temporary
nerson. Whether it is the Central
Government or the State Government,
bureaucrats are bureaucrats..  They
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don't consider it as an obligation. Only some
people go to court. All the people are not
going to court. Even the Supreme Court can
give findings relating to one or two persons
who have the facility to go to court. Other
people are suffering. This is the state of affairs
prevailing in this country in the name of
reservations to Scheduled Castes and
Scheduled Tribes. Now the Minister's
statement has given this fact. I am telling you,
Sir, this will have wider ramifications in this
country. I appeal to the Minister to say that the
reservations will continue in promotions also.
What compels the Minister today that the
Supreme Court has said this, therefore, we are
going to consider it? There is no basis behind
it. The hon. Minister should announce this in
the House today itself that the reservations for
Scheduled Castes and Scheduled Tribes in
promotions will also be continued by the
Government. This is the commitment of the
Congress Party. This is the commitment of the
Congress Party leadership. We have given all
the assurances to the Scheduled Castes and
Scheduled Tribes. The Government should not
be carried away by the Supreme Court judg-
ment and they should not take refuge under it.

Sir, coming to another aspect about the
judgment of the Supreme Court and its
implementation, I request the hon. Minister,
"Kindly don't take any politician as
Chairman." Persons who have been fighting
for the cause of these backward classes,
you take them as Chairman so that they will
have a commitment; they will able to
implement the reservation policy tor the
backward classes. Sir, I would like to make a
submission here. V. P. Singh Government
was claiming—even today Mr. V. P. Singh is
claiming— that it was their policy that has
been accepted by the Supreme  Court. Sir I
differ from them. It is not the V. P. Singh
Government whose notification was fully
accepted by the ~ Supreme Court. It is only
partially accepted. On the contrary, the
Congress Policy,
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as is given in its manifesto, has been accepted
by the Supreme Court... (Interruptions) ...
You say that when your time comes.

AN HON. MEMBER: Your notification is
defective.

SHRI V. NARAYANASAMY: Our
notification is not defective. V. P. Singh
Government's notification was defective. This
Mandal issue concerns 55 to 65 per cent of the
backward classes who are living in this
country. It can't be taken lightly by any Go-
vernment, whether it is the Central
Government or the State Government . These
people have been fighting for the last 35, or
40 years. Now the stage has come when they
are going to reap the harvest. The hon. Minis-
ter is fighting for the backard classes. I have
full confidence in him. After seeing this
statement I have the least doubt about it. He
has fought for the backward classes. The
Minister has also to fight for the Scheduled
Castes and the Scheduled Tribes. We are one
with him. We are here to support the Minister
for giving benefits to the Scheduled Castes,
the Scheduled Tribes and backward classes as
per the judgment of the Supreme Court find-
ings.

Finally, T want to mention abou the
implementation of the recommendations of
the Mandal Commission. One can very well
say that some oi the States may take it lightly.
But in our other States the Mandal Com-
mission is a burning issue. Regarding the
Mandal Commission recommendations,
whether it is the Congress Party or any other
party, we have beer saying that these should
be implemented This is the right time when
the hon. Minister has risen to the occasion.
Not only the Government but the whole
country will remember hin in the years to
come.

ot ot v o AmE . (SETEm)
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SHRI. V. GOPALSAMY: Mr. Vice-
Chairman ,1 am on a point of order He

cannot say anything on the con-duct of the
hon. Judges.
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Indiais a developing country
a Welfare State.

and ours is
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1 can say as a lawyer, I know the law.
What are the laws? Laws are the traditions

usages, customs and demands of the
subjects.

. ®T AT AT
W WA F ag wmwEEd o
g o=l 2w W, feqdizw &Y
T S 9 @ § W3 E
;;ﬂwqﬁé%ﬁfmhm*ﬁﬁrm
il sk wogfaw SAwdan 9X
T N AT & wfaw fa
aME AW W G agafa
& g a1 @feew daaq ¥ @@
AR T AAT ) wg e S ¢,
g S oHr frer @3-

"Theie will be no disturbance of the
present dispensation regarding promotions"
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"There will be no immediate disturbance
of the present dispensation regarding
promotions and reservations for Scheduled
Castes and Scheduled Tribes at all."
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SHRI GURUDAS DAS GUPTA (West
Bengal): How long are we going to sit, |
would like to know.

SHRI V. GOPALSAMY: After we have
expressed our views, the House will adjourn.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I request Members to be brief and
ask pointed questions only.
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SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, the hon. Minister's statement
has disappointed us, as pointed out by Mr.
Jaipal Reddy, because, we were expecting a
statement from the Government with
references to the cimmendable judgment
delivered by the highest court of the country.

The Supreme Court delivered its
judgement on 16th November itself.
What has the Government been doing
all these days, till 6th December? They
should have come forward with a
statement earlier, giving their views and what
they are going to do in the light of the
judgement of the Supreme Court.

The hon. Minister says that the Go
vernment would take a view on the
issues arising out of the judgement,
having regard to its Constitutional ob
ligations towards the advancement of
backward class of citizens. Sir, this is
a very mischievous statement to hood
wink the people, particularly, the
Backward Classes. 1 point my accusing
finger at this Government, that they
have taken for granted the backward
class people.

Sir, as you know_ Mr. Mandal gave his report as
far back as in 1980. For a period of ten years, the
report was gathering dust.  Then, it was Mr. V.
P. Singh, when he was the Prime Min ister who
declared on the floor of Parliament that
Government would implement the
recommendations  of the Mandal Commission
that 27 per cent of the jobs be reserved for
the backward class citizens. That was on 7th
August, 1990.  This declaration of 7th August
led to the fall of the Government on 7th
November on the floor of the Lok Sabha. Sir, in
the  statement the Minister has mentioned "the
judgement of Justice Jeevan  Reddy, delivered
on his own behalf, Chief Justice Venkatachelliah
and Ahmadi JJ, together the support that it
enjoyed from other judges, became the majority
judgement." I would like to put it on record that
it is the judgement of hon. Justice Rathnavel
Pandian which will go dowm in the annals of
history. The judgement champions the cause of
social justice because in the judgement the
dreams of Periyar E. V. Rama-smamy Naicker
and persons like Dr. Lohia were fulfilled. It is we
belonging to the Dravidian movement who
were pioneers in this regard. When  the
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DMK party under the leadership of Anna and
the D. K. under the stewardship of Periyar
launched an agitation in the State of Tamil
Nadu for the cause of the backward class
people, Pandit Jawaharlal Nehru in his
wisdom introduced an amendment in article
16 of the Constitution.

The 6th August, 1990, was a red-
lett'r day because of the initiat ive taksn by
Mr. V. P. Singh but these forces with a
cleverness" of criminality worked hand in
glove ag ainst the implementation of the re
commendations of the Mandal Comm ission.
They instigated an agitation. They poisoned
the minds of certain students. They spent
crores and cro res of rupees against crores and
crores of backward class people of this
country. Again when this judge ment of the
Supreme Court was deli
vered in the apex body, I would charge the
very same forces with playing the same
trick. The attention of the people has now been
diverted. The Mandal Commission, its report
and the judgement all have taken a
back seat. It is for the purpose of
killing the spirit of helping the back
ward class people. There was the
rath yatra undertaken hi the year
1990 with the same malicious inten
tion Now the very same forces have
taken up the issue of Ayodhya because
they have been talking about the
creamy layer. Of course, we are
here to extend our fullest support to
whatever steps are taken by the
Government to protect the interests
of the Scheduled Castes and the Sc
heduled Tribes-, but the problem is
the question of SCs and STs does not
arise. It is a mischief being played
here. That is the crux of the prob
lem. We would like to know what
the Government is going to do to
implement the recommendations of the
Mandal Commission which were announced
by the then National Front Government which
were held valid by the Supreme Court in its
judgement. Sir what is happening now? The
very same forces are now
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speaking in many voices. But we should not
forget the fact that the caste system built upon
the diabolical varnashrama dharma is the poi-
son, is the venom, which is being injected into
the minds of many people. Therefore, Sir, it
has always been a sinister design of those
vested interests who are putting forth the
theory of merit. It is the backward class people
who were oppressed and suppressed for
thousands of years_ and today you are saying
that merit should play a role.

Sir, I recall the famous judgment
of a Supreme Court Judge: If a per
son is put in shacklels for many

years and then if you suddenly relea-
re him and ask him to compete in a
race along with other competitors,
then do you expect him to win the
race? The same is the case here with
the backward classes also because, in
the name of the Vedas, in the name
of the Manu Smriti these people have
been denied their Dbasic rights for
thousands of years. That is why we
have taken up the issue of deserva-
tions for these backward classes. Of
course, the caste system should be
abolished. That is our policy, that is
our motto. But, till then, the people
who have been subjected to hardships
and disadvantages in the name of reli
gion and in the name of the caste
system for thousands of years should
be given a hand to come up. This is
the principle on 'which the cause of
social justice develops.

Here I do not understand why the
Government has not made any statement with
reference to the judgment delivered by the
Supreme Court of India. But there are people
within the ruling party also — I do not accuse
all — and the vested interests are hiding. They
are in camouflage in all the political parties
and these vested interests play a vital role.
That is the reason why this Government is not
prepared to come out with a bold statement
honouring the recommendations of the
Mandal Commision. They never expected that
such a
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judgement would be delivered. I
think so. Probably they thought that people
would forget about Mandal. But here again,
when the judgement was delivered by the
Supreme Court, backward class people from
Kanyakumari to Kashmir heaved a sigh of
relief and thought that the doors have been
opened, at least partially. But, Sir_ to their
dismay, disapponit-ment and despair, the
Government has not taken any steps, and the
communal forces' which have been playing
the communal card, who are representing the
upper strata and who want to establish a
Hindu Rashtra and the Manu Smriti have
taken up the issue of Ayodhya.

Sir, it is not the mere destruction
of a mosque at Ayodhya. It is a sins-
ler design of the Santh Parivar.
Therefore, Sir, when they want to
establish a Hindu Rashtra, in their
mind it is very clear; No justice for
the backward classes no justice for
the  Scheduled Caste people. What
they had been enjoying some thous
ands of years ago they want to repeat
and they want to enjoy the same rule
now. Therefore, they want to take
India back to the days of the Maur
yas and the Guptas. Sir, in those days
of Mauryas and Guptas. the same
Manusmriti played the role. There
fore, they want to take India back to
those days of Manusmriti. Sir in
that case they may be jubilant at the
destruction of the Mosque. They may be
jubilant that their communal card is working
very strongly, effectively in those areas. They
may be gaining ground. They may be
expecting a victory. They may come
victorious in elections. Therefore, today they
are jubilant, I know. These forces are very
jubilant today.

But, Sir, let them not fail to see the writing
on the wall. If they want to take India back to
those days of Hindu Rashtra or Manusmiriti.
Sir, it is a camouflage under which they are
working. Therefore, Sir. these forces ....
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Will you seek some clarifications
also?

SHRI V. GOPALSAMY; What cl-
arification? One very simple clarification I
would like to make is on why the Government
failed to come forward with a statement, for
which the Government has no answer. I am
giving an explanation for that. Mr. Kesri is a
champion of backward classes, I know. In his
heart of hearts he is for backward classes. His
conscience may speak inside, but he may not
be able to speak outside. Therefore on his
behalf also I am putting the same arguments.

I will be concluding, Sir.

Sir they are working under a camouflage.
They will never permit this Government or

the political parties to implement the

recommendations of the Mandal Commission.
That is why they had undertaken the Rath
Yatra of Mr. Lai Krishan Advani in 1990.
There was no other reason to topple the V. P.
Singh Government in the year 1990. After the
delivery of the judgement now, they again
played this mischief here at Ayodhya.

Therefore,/ would like to  warn
them. The people will not be in a
slumber for more time. You cannot
cheat those people, the backward-
class people. They will taka up the
cudgels against you. In the name of
Ram, in the name of religion you
cannot hoodwink those people. They
are not against Ram, they are not
against religion. But in the name of
religion they are suppressed. There
fore, you cannot play this trick of
using rrligion, using the name

Ram. Yes you may be laughing now. But in
future you will be facing the consequences.
You will be facing terrible consequences.
They and all the secular forces will rally on
one side.
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One more thing is that if they
want to establish a Hindu rashtra in the Hindi
heartland, then, let them forget about the
limbs of this land scape of India. Let them forget
about the North-East, Punjab, Kashmir and the
South. Is it their motto? Is it their plan?
Therefore, Sir, the forces which are playing
this  communal card, should be exposed to the
public. They are against backward clauses.
This message should reach the backward classes
in tne Hindi heartland, in the Gangetic plains.
Then only will they realise it. This is the
reason. They were able to sit on the shoulders
of these backward people, the oppressed
sections, for thousands of years. They were
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able to have the crown on their head. Now
the time has come when they cannot cheat,
hoodwink the people for all times to come.

Therefore, Sir, again [
charge against this
cause it has also played the commu
nal card. Now you could not come
out openly because Mr. Vasant Sathe
in the other House made a dharna. He
announced an indefinite fast against
the announcement of the decision on
the Mandal Commission  Report. I
want to know whether Mr. Satha is
in the Congress Party or he has quit
the Congress Party. Therefore, such
forces are there in the Congress Party
also, like Mr. Vasant Sathe. You can
say_ "Our party has been a very de-
mocratic party from the days of
Mahatma Gandhi's fast. That is always
there." Therefore, Sir,....

make this
Government  be

N1 fm atw fag (s
wgrex, FE Tug AW FAY oA
war arfge 1 L. (FmEaE) . L.
THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Gopalsamy, you should not be

swayed by Mr. Sangh Priya Gautam. Please
ask qtiestions.
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THE VICE-CHAIRMAN (SRHI MD.

SALIM): You refrain from referring to
names.

SHRI V. GOPALSAMY: A
lieutenant of the then Prime
of this country. Yes, I do not mention
the name. He sat on dharna on the
floor of the other House. Therefore I
want to know whether this Govern
ment headed by Mr. Narasimha Rao
is really committed to the cause of
the backward classes. This is the
million dollar question, I would say. You are
cheating the backward class people. You have
not come with a statement for these people.
This statement is a mischievous one.
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SHRI GURUDAS DAS GUPTA:
Sir, the judgment of the Supreme
Court, in my opinion, has a number
of aspects. (Interruptions) The main
point is_ there is the resistance of the
upper castes to prevent the imple
mentation of the policy of social jus
tice. This is the crux. People . he-
longing to higher castes occupy imp
ortant positions in the society. In
Parliament We cannot speak about
the Judges and about the judgement
of the Supreme Court. But the point
is, people Dbelonging to the higher
castes occupy important positions
and there is a definite resistance to
prevent the implementation of the
policy of social justice. My submis
sion is, this resistance can only be
overcome by the Government if the
Government  has the political  will
The statement of the Minister once
again  highlights the contradiction in
the mind of the Government and
the indecisiveness of the character and the
composition so far as the Government is
concerned. The Minister, must come up to
Parliament and say what safeguards they are
going, to set up to ensure that parliamentary
wisdom and the policy dictated by parlia-
mentary sanction is not knocked out
elsewhere That is the crux. The Government
must tell us what safeguard it is going to
ensure so that parliamentary judgment is not
knocked
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out by another judgment. We would like to
ensure that the resistance of the higher castes
to the implementation of the policy of social
justice is overcome. And, for that, we need a
Government of firm political will. T have my
doubts_ despite the tears rolling down the
'cheeks of all the important political leaders,
whether the Government has the political will
to carry out the policy which it has enunciated”
itself.

SHRI G.Y. KRISHNAN (Karnataka): Sir,
the verdict of the Supreme Court pertains to
two issues.The Mandal Commission has
consid ered the plight of the backward clas
ses and it has given a report. That report has
been considered by the Supreme Court and it
has given a decision that- reservation shall .
be there. .As Mr. Das Gupta has said, to
implement the policy of reservation, the
Government should have the mind and the
political will- Definitely the Government is
having' the political will. And, our Minister,
Mr. Sitaram Kesri, is definitely committed to
the backward .classes and the Scheduled
Castes and the Sched uled Tribes. He will
certainly do it. That does not mean that all the
things that fcave been recommended by the
Mandal Commission as well as the verdict
given by the Supreme Court have to be
adhered to. The Government has to consider
the reality.l hope that the Government — will

certainly consider the plight of the
backward classes and the Scheduled Castes
and the Scheduled Tribes and see that the
statement given by the hon. Minister is
amended to the better advantage of the
backward classes and the Scheduled Castes
and the Scheduled Tribes. Sir, In the
southern States, as one of my esteemed
colleagues has mentioned  the State
Government is committed  to reservation

for backward classes. Especially in
Karnataka during the time of  Mr.
Devraj Urs, the backward classes were

provided  reservation to the extent of 52 per
cent both in the matter of recruitment and
promotion.
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Likewise, the other States have also
done the same thing.

Coming to the Scheduled Castes and the
Scheduled  Tribes, exploitation has been
there in matters of recruit ment and promotion
at all levels from time immemorial, even earlier
to the formation of the Constitution. In spite
of the constitutional guarantee provided to the
Scheduled Castes and the Scheduled Tribes in
maters of recruitment and promotion and
in spite of reservation of posts guaran teed to
them under the Constitution, the reservation
policy has not  been followed properly. I have
been a Member of the Scheduled Castes and the
Scheduled Tribes Welfare Com mittee for
three terms and have visi ted several places and
found that the recruitment was not properly
done and the backlog has not at all been
cleared even in respect of their rec ruitment.
What to speak of  promo tion, even in respect
of recruitment, the backlog has not been
cleared. When such is the case, how can the
Mandal Commission come into the picture
and decide about  the fate of the Scheduled
Castes and the Sched uled Tribes? It is a
constitutional gu arantee and I don't think that
the issue of the Scheduled Castes and the
Scheduled Tribes was put be fore the Supreme
Court. The Mandal Commission had 'no
jurisdiction  to' consider the reservation of the
Sche duled Castes and the Scheduled Tri
bes but .somehow, it has.been mentioned in the
verdict. That is also an exploitation. .That
is why exploitation of the Scheduled Castes-and
the Scheduled Tribes has been there in one- way
orthe other by infringing their rights.

Even now, in spite of the fact that the
Government is committed, in spite

of the fact that Shri Sitaram Kesri is
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really committed to the welfare of the
Scheduled Castes and the Scheduled Tribes
exploitation of these classes is still there. I
would like to request the Minister that
reservation for backward classes need not be
examined by the Mandal Commission. But
whatever the backward classes deserve, they
should be given that. Similar is the case with
the Scheduled Castes and the Scheduled
Tribes. When their rights have been guaran-
teed, when reservation in recruitment and
promotion has been guaranteed in the
Constitution, there is no point in reconsidering
it. That is why the Government should take
suitable steps to do the needful. I hope the
Government will take suitable steps and
immediately issue instructions that since the
Scheduled Castes and the Scheduled Tribes
have been gu aranteed reservation in the
matter of recruitment and promotion, it will
not be affected at all. Like that, some order has
to be issued by the Government. Thank you.
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gar dwweiom R
wioSr qr ST f1 (Rqwm)
afe7 oF T gAR fEw ¥ ag
Al A wWwt (|waaw)

A (i WigeRT AFW)
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= geter gwe SwearoE foed
¥ 3z ®wdtpen q@Al  ARAT §
AT §T ¥ y3T A ag & fE
B G F fam & W ww @
gt wifgd . 3@ AW ¥ aga I
T TG TF AEHA T I
¥ am Fgar § #T Fougo o
FAFL W FH T W ¢ (a-
amm)

off firgoe fag: st W o
¥ g oFU AET T oA due £
(eaaeT)

5t g g sWmaE foes
7t ¥ 97 @ g fod e,
UF G NI @Ot gRT g
33 £ wwar foere oo
w3y ¥ faq, =% o= gu &
[T wEn g1 9T WRT
fediote g g, gar g,
Susr afg Wt gom iy @ few
Sfq ¥Rs S fwwar §oar
AR AN F fag fow aw@ &
voar FAfwesfagw  foie  foed
g TE AT ;T S €1 qF

aqrer &1 usfuf T |
F¢ 49 ¥ gav forw  oeauw
& &1 wite vy fafrs

There will be no immediate disturbances;
Does that mean that you are expecting
disturbances in future? Why" are you not
clear?
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e I MU bl
ot gaiter R AWt e
A% & qamr Sgw g M ogwrd
FAT qrEf 1A e w0

(Interruptions) -

(wem  wRw):
{sagga) § oo

i
SHRI GURUDAS DAS GUPTA: You
can have a bipartite talk.

SHRI SUSHILKUMAR SAMBHAIJIRAO
SHINDE; That is a different thing. That is
why I am appealing to the Liftists also,
Because you are our brothers, you want
socialism, a real socialism and thereby ...
(Interruptions)

SHRI GURUDAS DAS GUPTA: They are
your brothers and you want them to be your

collaborators.

SHRI SUSHILKUMAR SAMBHAIJIRAO
SHINDE: Fortunately, you have joined hands
with us. Now we are very much happy and we

are thankful to you.

[ RAJYA SABHA]J

F[ ] Transliteration in Arabic Script.
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SHRI GURUDAS DAS GUPTA: Don't be
mistaken. I aam not joining hands with. We
are only giving support ... (Interruptions)

SHRI SUSHILKUMAR SAMBHAJIRAO
SHINDE: At least you are with us..
(Interruptions)

oY strdm SR WER: W
fear fe © & AfFd ag gra o
TR fAac @ E (sgaens)
SHRI GURUDAS DAS GUPTA: Madam,
that is not a sweet hand to join with.

SHRI SUSHILKUMAR SAMBHAIJIRAO
SHINDE: All right, if it is not a sweet hand.
But you are ready to cooperate.

THE DEPUTY CHAIRMAN: When we
talk about hands, we should also look at the
hands of the watch, where they are.

oft qufty gate gariiva fd @
# Faq za g wgsy § 5 qema-
7 g = fo "FT AT AR
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ErEE wrAT a8 @R g aed
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AT g oF T W ¥ FWRE H
w1 @y g1 fadaar gy Wit
i el ant o @ fadg €9 8
TR SrzaEd fear ar @@l STEEe
qdgg T oY A WS WeT oAl
frardt ¥ s ghat ¥ W w0
aqrg fwar & @ Sq@ g weM
W@ g T 31w @
werd ¥ ag sl

grRreE Wg::‘r Wﬂt%ﬁt—
Jug T ewR e anffhe
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TEE, WA AR A A7 qRw
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ET AL T AZ AGE W&
¢ M afe ag Af S §@ owwar
2 At micdlegma ¥ Wz FAT
M REY AW F A owAAd §
fe Petgr #dfsvne wowr faar
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UH | RO QR ag fasxw ¢ fw
Rgt A B fyAr @ ¥ oSy o
g wa w9 F FiE w7 O e
|

4

i wdvg A (wgrase) - #
F% aqq IF Gt fad ow &
wErw AT fewr o @wer pay & @A
¥ aq gwedt ¥ M orgaw oaeq
X IF gt 7h 7 qf aEAen
B AEY @A g I fe;w W @ur
PRt u f aqw oS ¥
o "ureayw & wy S B amA
WAT AFAT g AT qar wadr g
fr "t oft SawEr ke § @ AT
WA wE 7 OAr o+riv famr 3,
g% AR B HET B G wRR
tg?rm FE @R g fas ¥;
AT FE TRAT ! TGFE

THE DEPUTY CHAIRMAN: I cannot
believe that somebody could speak so little.
Shri Dineshbhai Trivedi.

SHRI DINESHBHAI TRIVEDI (Gujarat):
Madam Deputy Chairman, I assure you I will
take not more than two minute.

THE DEPUTY CHAIRMAN: Thank you

SHRI DINESHBHAI TRIVEDI: 1 do not
think there could be any debate when H comes
to talking about the upliftment of people who
are educationally, financially and socially the
so-called backwards. But I have seen and I
was listening to the people from various
sections of the society. Nobody is happy
today. What have we done? What have we
achieved in this country? Have we not divided
this country on the basis of caste, creed,
colour and religion? We have done this to
keep our own political positions, political
chairs in tact. Have We really thought about
the hackward castes? Are we really
concerned? That should really be the debate.
When would be the dream of the founding-
fathers of our Constitution come true? When
would we really see an
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[Shri Dinesh bhai Trivedi]
India where the citizens would, be recognised as
'Indians' only? I feel ashamed that we got to get
into the 21st century with our labels of caste,
creed, colour and. religion. It is a shame on us.
Mr. Minister, where is your programme which
would say, yes, by the year such and such, we
will not have any such black spot on our society?
This is a black spot on our society. We have
created this divsion for our own selfish interests
to remain in this House, in these chairs, in
politics. I have no-doubt about that. Where is your
programme?. I only want to aisk one question.
With the kind of unemployment we have in thig
country, do you think reservation, promotion, etc.,
is going to fulfil that dream which we had dreamt]
when we and you specially were fighting for
freedm? We do not know. There is certainly a
very large section of society which does not
understand caste, creed, colour, and religion,
They understand who is an Indian and who is not
an Indian.

Lastly—and that is the crux of my
clarification—when would we have that day
in India when we fill in the forms whether it
be for employment or for education or for
ration cards, we Would not have this column
saying, "what is your caste, what is your
creed, what is your tribe, and what is your
religion?", but there would be only one
column as to what your nationality is?

Cgre wmeRt Tw o (fRKR) o
TITT WeT, 3A SR & agw Al
# grem @Y fF TR wRE OS

s

deer s ¥ AWt W wARW
ggar, Ffea Tw arom €Y WY
gwg & @m ¥ fewr ¥ wrww
¥ qdeafa & ww EIW WG AW
gy § fr e o, ST dE
zafrn o7 T & 5 wHT wAES
TG g A A A
SERR—HIfaw, AT, TAAIRE,
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VALEDICTORY REMARKS

THE DEPUTY CHAIRMAN: Before 1
adjourn the House sine die, 1, on behalf of the
Chairman, on behalf of the members of the
panfel of

[ RAJYA SABHA |
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Vice-Chairman, and on my own behalf,
would like to thank all Members for the kind
co-operation extended to us in conducting the
proceedings of the House.

In this Session, We had the opportunity of
welcoming Shri R. K. Narayanan, as our
Chairman, on his election as the Vice-
President of India. Even in the short period he
has been with us, he has, with his great acu-
men and wisdom, ably guided the proceedings
of this House.

The current Session of this House ha& been
a period of great stress, particularly, in the
wake of a national tragedy of awesome and
terrible dimensions. The House was adjourned
several times. Question Hour was dispensed
with on four days. In this Session, apart from
the deliberations on Ayodhya and connected
issues, we discussed the recent floods and
sycl-onic storm in Southern India, in the form
of a Calling-Attention Motion. Members also
raised matters of public importance, through
78 SpeciS1 Mentions.

Ten Government Bills were intro-duced in the
House, and we eleard 14 Bills, including
three Constitution (Amendment) Bills.
This Session, perhaps, would  be
remembered, not only for the storms it
witnessed, but also for the great multi-party
cooperation and cordiality with,
whteii the two historic Constitution (Amend-
ment) Bills were passed today, which would
help us in strengthening our basic and
graesroot democracy.

In the aggregate, we had 18 sitiags of the
House, occupying nearly 80 hours, and, by
any estimate, this Session must be recognised
as having been held in an exceptionally
important period of the history of oar country.
The House made its own contribution in
taking our great country forward, through
these difficult times.



